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reommenations was that yt wol 
a mlate fns ovei a  perio  of 
goo years an ha some lime  elap
se etween the a eptane of the re
ommenations  An  the  jrri al of 
sarity onitions, th state  wol 
have ha more tesores to me*»t the 
sitation reate > the sarntv on
itions   This snol e orne  m 
min   When ymn own o.Heers have 
also a epte that to relieve the sar
ity onitions  s stantially  mote 
s ms than what vo have so fa pro
vie ll e nee*siry win aTe >J 
not  proviing mote money*

SHRI P  M jlMIITA  The other
ay I  ha  sgge>ietl thr  the im
plementation ol a i npoi tnnt  wor 
vi   havnagar Taiapore     G
Railway lme shol  > taea p  The 
Government of Gjaiat ha assie 
to mae goo the ttit it  an> o
rre  in the sith vear, a oi mg 

to the riteria lai own   rthei 
moie the have assr' lan free of 
ost   What pre'ovts  its implemen
tation*

SHRI PRANA  UMAR  MU H
RJ    All these points weie  is
sse  on the  IVtn  In orer to 

save the time of the Hose at the fag 
en of the se sion I i not to h 
those points

MR CHAIRMAN  I will now pt 
the emans to vMe

The estion is

That the respetive Spplemen
tary   s ms  not  e eeing  the 
amonts  on   Revene  A onts 
an C aortal A o its shown tn the 
thir ol mn of he ler  Paper 
e grante  to tn* Presient  ot 
of the Consoliate  Pn 1  of  the

State of  Gjarat  to efray  the 
harges whih will om® In 4iiise 
of  payment ring the 5 ear  en
ing the 3181 ay of  Msrh,  1975, 
in respet ol the fol wina emans 
entere   m the  st wr  ol mn 
thereof

eman Mo t 15 8   14

5 5*,  55 56,  59 €0

6 *>9,  7r 7*»   85

94* 95* 102   io9, 
lift 118 124 n*,ari46

The motion wa* aopte

m3 hi*

GUJARAT  APPR PRIATI N (N 
5) I *  1974

TH  MINIST R   STAT IN 
TH   MINISTRY    INANC
(SHRI PRANA UMAR MU H R
J )  S  I eg to move toi leave 
to intio e a ill to athon e pav 
ment  an appropriation  of eitam 
tither s ms irom  an ot of  the 
Consoliate  n of the State ot 
Gjarat for the servies of the finan
ial vear 197475

MR CHAIRMAN The estion is

That leave e giante to intro
e a ill to athorise paymtnt 

an appropriation of ertain fr
ther s ms  from an  ot of the 
Consoliate n ol the State of 
Gjarat for the  servies of  the 
finanial year 197475

The motton was aopte

SHRI  PRANA  UMAR  MU
H RJ   I intro e the ill

I eg to movel

That the ill to athorise pay
ment an appropriation of eitam 
frther s ms from an ot of the

P lishe m  Gaette of  Inia traorinary, Part  It setion  2, 

ate 201274

tIntro e Move  with  the  reommenation of the Presient
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Consolidated Fund of the State of 
“Gujarat for the services of the 
financial year 1974-75, be token
into consideration.”

MB. CHAIRMAN: The question is:
uThat the Bill to authorise pay­

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Gujarat for the services of the 
financial year 1974-75, be taken
into consideration”

The motion was adopted.

MR. CHAIRMAN: We shall lak* 
up cla'r<?es. There are no amend­
ments to clauses 2 and 3 and +u the 
Schedule.

The question is
“That clauses 2 and 3 an'l the 

Schedule stand part of the Bill ”
The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1— (Short title) 
Amendment Made:

Page 1, line 3,— 
for “ (No. 5)” substitute “ (Nt». 

4)'* (1)
(Shri Pranab Kumar Mukherjea

MR. CHAIRMAN: The question K:
“That Clause 1, as amended, 

stand part of the Sill.*’
The motion wag adopted

Clause 1, a« amended, was added 
to the Bill

The Enacting Formula and the Title 
were added to the Bill.

SHRI PRANAB KUMAR M U- 
KHERJEE: I beg to move:

'That the Bill, as amended, be 
passed.**

MR. CHAIRMAN: The question 13;

“That the Bill, as amended, be 
passed/'

The motion tms adopted.

17.16 hrs.

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (PONDICHERRY), 

1974-75

MR. CHAIRMAN. We now take 
up Supplementary Demands for 
Grants (Pondicherry)

D em and  No. 4— A dm inistration  or 
J ustice

MR CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 5,12,000 on Revenue 
Account be granted to the Presi­
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1975 in 
respect of 'Administration of Jus­
tice ' ”

Demand No. 5—Elections

MR CHAIRMAN: Motioa moved:

“That a supplementary sum not 
exceeding Rs. 60.000 on Revenue 
Account be granted to the Presi­
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1975 in 
respect of ‘Elections’ ”

♦Moved with the recommerdati >n ol the President.


